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(1435/SAN/RPS)
1435 hours
The Lok Sabha re-assembled after Lunch at thirty-five minutes past Fourteen
of the Clock.
(Dr. Kirit P. Solanki in the Chair)

MATTERS UNDER RULE 377- LAID
1436 hours
HON. CHAIRPERSON: Hon. Members, the matters under Rule 377 shall be laid on the
Table of the House. The Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over the text of
the matter at the Table of the House within 20 minutes.
Only those matters shall be treated as laid for which text of the matter has been
received at the Table within the stipulated time. The rest will be treated as lapsed.
... (Interruptions)
1437 hours
(At this stage, Dr. G. Ranjith Reddy and some other hon. Members came
and sat near the Table.)
... (Interruptions)

Re: Establishment of Health Care Centres in Jhansi District

SHRI ANURAG SHARMA (JHANSI): As per the Lancet Oncology study, India reports
about 1.3 million cancer cases annually and almost eight per cent of total deaths. This
is likely to increase in the next 5-to-10 years due to delay in diagnosis and treatment
owing to the pandemic. Similarly, there is also an increase in the cases of Heart disease.
Jhansi has five assembly segments which are mostly populated by backward-
class people. Most of the patients with cancer and heart disease in the district find it
difficult to get the treatment. They need to travel to Lucknow or Delhi to get their
treatment done. The care of non-communicable diseases is dependent on the stage of
diagnosis, and any disruption will impact treatment and survival. Therefore, | would like
to request the Health Minister to take necessary steps to establish healthcare centres
which will help Cancer and Heart disease patients to get treatment in Jhansi district.
(ends)
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Re: Need to accord the status of full-fledged railway station to
Sadisopur Railway Station in Pataliputra parliamentary constituency,
Bihar
Y I PUTT ATeq (UEfTgs):  EIR TR & Ul & HR fqerers, fageT
UGS b HIGAIYR XeTd T D YUT T DT Sl (U ST bl H8Iey & AT A AT

BRI § BRI 59 HFT P {7 PR :-

1. AR ved T fS8eT 8a1s 3Tt ( U )& Fehed™ Yad e &,
2. YR 9 STSIMECT Feer fager &1 g3t 41 6 km €.

3. AIGAYR YA T IR ST 40 g & AN TRITST TR IR 8.

4. T T Y fehe, Feoll fehall Gaf &f+iep ARl o fAe bl IoTerm=iT deT 4
IR 8 T DT I FIEH e 8.

5. f9ER &F AT T 3 IRBRT T13AC RIfBAT B 1T TR Xef BT STWANT Pl &,
TR YeTd T I AlIMS el ST 4T 12 km 81 T Y qul T bl &off
fBreT ST & 31T STH1 T a1 &1 e el Tl 37T: Heled & 319 & 99 Hecqquf
fesr OR fraR & &t puT Dl ST | GIaTS

(sfer)

Re: Need to restore railway services discontinued during Covid-19
Pandemic in Wardha parliamentary constituency, Maharashtra.

Y ISR TS (T4f): ST o AT I AT eT HAT St DT €T 379+ FRAG T &
qT (HERTSS) T Hecaqul FHIT i 3R TP PR §Y el & [ Dlfds-19 HEMRY
&P TREI N FATTT & AT A el JaT § §s UHM IR §SalTd fdby 7 9

el URTINT et AT & 3 TerUST ¥g U 0 &), 3as Nef Mt IE &l hi
T3 oftl aRE ARIRE P e aTeT S Iy o et § d< fhar T 81 377 et pRon
H YIRIT T H AT g ST IET 2

IAHT H DS StepTepruT HfEH oot TTfer A IATfT WR 81 &dTS AT W S AUl
AT AT G &1 TS 81 VY ReAfey 5 Yot Aar AT R & T ST JRE 7R Y
&l gl

3T HTETH A BRI el HA1 Sl A 3WE & & Bifds &b gd it Yot Ja Iueieds
off, Iv6 TcpTeT T I Y:4 TRY HR-T b HeW H Sere (07 of bl T v

(sfer)
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Re: Need to expedite Ara-Kochas-Bhabua Road and Bhabua Road to
Maa Mundeshwari Dham railway line projects in Bihar

St B} UTET (ARIRT):  STRT-DIA-43TT IS TAT HHIAT VS A AT USRI &
b T T T SoIcIy UTae ay 2014-15 H {7 717 8, 0¥ Sch AromT &b Ao §
faete 8 ¥ Snfart ST et Mgt Jiemall I dfrd 81 fER & R et
3T 1T SERT €T JAER PUs, SRS, STIagd! a1 gedTie i wdieedi &l gt |
HECIUT T IR 8, ST ASERT IR & YHChI BT SATHT-STHT o1 I&<lT 81 37c: 3
AT T <fTer FHTOT Ry B et HAATeR ol e o HTeH A FISHRI - & T &t

STl

(sfer)

Re: Providing Connectivity under PMGSY to Habitations having a
Population of 100+ in Nandurbar Parliamentary Constituency

DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): PMGSY provides that
habitations with a population of 250+ in plain areas and 100+ in North-Eastern
and Himalayan states, Desert areas, Tribal (Schedule V) areas and 100+ for
selected tribal and backward districts as identified by the Ministry of Home
Affairs as per Census, 2001 were to be covered under the scheme. My
constituency of Nandurbar is a Schedule V area with low human development
index & high malnutrition cases & has been declared as an aspirational district
with a major tribal population along with hilly terrain. Residents are under
extreme distress because they are unable to travel for treatment and medical
aid due to poor maintenance and connectivity of roads. | request the
Government to provide connectivity under PMGSY to habitations having a
population of 100+ in Nandurbar to ensure ease of travelling to residents of these
unconnected habitations which are not covered under PMGSY at the earliest to
speed up development

(ends)
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Re: Need to upgrade Post Office Passport Sewa Kendra, Ajmer,
Rajasthan

S} RIS FERT (JIFR): ISR AU G UR FTfeld UIe J1thed gRIdIe
[T Prg TR 4 AT 2018  FAR-AR IS BT 31U+ Ja) < &7 81 Taf IR a9
H 3O YR & IRT NieT Torr omR-Hedre-AriR-cld & IT-Arer grefl Uq
RISTHE TSR 85 & TR v, ST o, STafrer § STedvRd BH-BETei & AT2-
AT SIS P IR Agelt aren &1 31ifdrs @ & et 8T 7, Afde ada=
3TALIDBTSN DT HEITOR G U Seh UIAUIC AT e SR H cedblel TRAUNE,
diefiedT T e, Ao ex arel Fam SIfRIBNT & 31T AT & AT 3
ferrier Jaran T T AT Sk oY ifes ot ey &l f&¥eT T Y&T 81 I & IR
TeeT o ATl UIAUIE SAfRFBRT SIYR & ST TR T IR J2fT- TIR-SIER-ISITR
Tq AR H & gUT URIUIS AT P FETond & 3R SR H Jfeld URe SiThd
YTAUIE HaTehs bl PRIYR Yool &b 3 el Jearer™di R Fferd qike 3iifthd
UTHUIE T s A AT 81 3TT: STSTHR (ST FHRT HEATeR IR i H FTferd
IS 3ifthe URIIE HaT et 3TSTHR T ST IR By ISrail & 3Fcrie guf
UTHUIE JdT e H ShHI~Ic BRI el e i Teigpel STRT hRTeh) ot SFfad
PRI, dTfh STAR-HIeTaTST- AN R-Clh-UTeN - ISR R1TTS TSI &1 & aTfier al Sh
qUT YTAUIE T Sprs: STSTHR bl FHFEIT o™ el Hebl

(sfer)

Re: Inclusion of Balurghat Railway Station under Station Redevelopment
Project

DR. SUKANTA MAJUMDAR (BALURGHAT): | raise the demand to include the
Balurghat Railway Station under Station Redevelopment Project and develop
Balurghat Railway Station with infrastructure facilities including drinking water,
passenger shed, display board, construction of separate toilet for women, air-
conditioned waiting room and hotel. The Buniadpur Railway station has only one
railway platform  which creates problem to passengers while
boarding/deboarding at the railway platform. Therefore, | request the Ministry of
Railways to sanction the construction of at least 3 new platforms with permanent
shades equipped with all other basic public amenities/facilities at the Buniadpur
Railway station.

(ends)
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Re: Need to increase salary of vocational trainers employed in
government schools in Delhi

Y Threr frerSt (Sfaror fawetl):  H 3Tuch H1ew A WRPR BT €4 2015 § foeedt b
334 WRBRT Tl H DRIV 725 dIhe] ¢RI bl ST el = el o PRUT lbeel
SRI T ST ReIfY T 3R 3TTepfSer =T A8l & Skill Development & S
@Tﬁfﬁﬂg?ﬁﬁ IT (Information and Technology), Beauty and Wellness, Travel and
Tourism, Banking and Financial Services, Electrical Technology, Physical
Education, Retail, Healthcare 31 Security Trade ﬁ?ﬁwéﬁmww Y &1 BTN
STl BT gD dore I g 98 MNC Companies H Al el 8 ool TRaR g9
fISR=IT 34 81 dTel ST T 75k AT BHSIT Rl 8, UR= 97 1918TehT T el dIcT el il
& TR U ARE A DT NI IR &l Bl b SRl Pl AR 2015 F I &R Sy
fFeiRa g3 off, ST o 7Y Teb 6 ATl I 2R &1 88 81 IR BhIha H Ie] 7 leT
WW%WWW? 3TTST b 9T & S unskilled Workeréﬁ:\’ljﬁqaﬁ?
b A AT T8l 81 Arheel ooRi - feeell & JEamHT 31IR e 45 ol 39 fawr 5 &g
IR SO feaT o fobedt 3 ot 5 91 a1 T =78} foraT &1 pimcare UoiRya) & ATegd §
S 374} B AT STl I YT W febRaT=iT & AT IR 3TUT epI et &t e TRreT
TR 32 Bl O B ST Yo R Sl & gRT 90+ <d & Slelg 89K 31K IR &R $UU
I F & QT ST &1 8 QTeT o T S8 I i Rl UV T TCTlT 81 8T 81 o iare]
GIRT 370 TR Bl Direde ] ST AT fhAT IT RET 81 AR 3T IASIUTA HRIGY
T HTHeT § Gl of 311 g~ AT Y PIfAT PNl AT HHATRAT Dl 19
Tl &, Sve ~gric o it & feT R8T 81 griepT FT Gfaerat A 3TerT T T &
31K e NUT T ST RET Bl 31T dTet 9 N I 39 oTdh A} A&l & & el IRBRY
IT ITWT SFTE AlheT PN Feh| TIh SiaT T SIChIRIT ST YT 21 H8Ied, 3TTdh qredq I

ISR faeet! & Jeamat & RT (e 8 fob archerer ¢kl i HeRl bl SToa A Sfea
JERIT S fTA ar ot g e 79T ST Sif el

(sfer)
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Re: Need to reform the judicial system

Y MTer E (TS STR): H e BT eI faie 18 TR, 2021 § Sifed oY
IR PIENI, TMeRe GRT AT =ARMT .04 eicHite’ @l sigistiel & & fofy
ST fehT 1Y DRISH H AT e AT S G ~ARITET §RT T 7 39
3R 8 b PR AR ATETET DI SRR P o1 IWRh el 81 31T TART
BT IV /T SaeAT BT < o M6 qact Dl SRove & T =T faIeRur e
GRCAePRUT BT YT T T &1 <A AT =T fAITRUT JulTet] el 7R 3fferes grRa,
GoT™ 3R THTd g DT SATRIDAT 81 Irel 31U Igg H debfedeh fare FHTE
<Y SRARET UR SIR <l 8Y I8 1 el & fob depfedep foame FHme GremT & a1 3R
BIC N i ATl DT BH PR H Haa DT T Jebfoueh fare o S fop Hegweerd
31R T8 BT IUANT UalT & i<l Re<Ter bl & Rl A Hag T Ue 36 FATE! T
g9 81T 3R ATer & lfecwfcd (ST Ao BIC | ifdd Al Pl H P J
HEEDR] I, ORI el T b dof alel har| A GTHRI HelT SR Jy l off
EERKTil

HHIT q AR 7T 30 IWRIh Iale H I8 | el & b 3 3rraH!
STl 3R SFRIBINAT A HUD T F S 81 ST BT XA FexgeTd T I
SR TR T ARV AT AT FoTTedt U BT AT b ST TR I o A= I et
o 31T ATeHT o femfdparee 7 &1 3iR &4 I8 78l Yo A1y fob febedt ot =mr yorreft
T s fig AT, AT fop ~=I1er ATe dTetT &1 BIaT & AT JTHI0T ST SIS H priarer
TE TSI &, I I qDhT AT Seftedl dr ot Tef THeTd & S SATSTeR SRS 5 8 81 3RS,
I foTU Uep fargeft wTeT 81 Q0 & F =47 U o forq SareT ST @ vl & 7T SreTera
P TN & STl BIFT ATMSY, T1feh d 3ifer ATl Jab uger |

9 GEY H BRT WRBR A 3FRIY & fob H11T G IR b IoRIh e 1o
b IRTHEMAR SRAfEd 5 JTTD Ygel fby ST 8 HDRIHD HeH o]

(sfer)
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Re: Four-laning of National Highway No. 24 (Bareilley - Sitapur) in Uttar
Pradesh

4} 3T PR AFR (AMESEIYR): H e DT e HRMAT TE fob J0H0 5T H
IR =TGR SR IISTHRT-24 &7 T J& A &, ST TSR Td 4 o T {107
BRI ORI 11 o & <feT R8T & fobe] 1) <Teb T AT STLRT UST 8317 81 397 A1 Y ohalrg
ST 160 fob. Y. T WRT 7T SSIFINT el &b GIRT 9 2010 I 4701 B g6
R ] 2019 H IERT IR BFg T TAT T $9 AT § T4 100 fob. T, ey 7
TR 4 o1 T BRI YR Dra=T FRT fbdT T febe] 997 AR W) & alel o 50
el/FeTS3IaR T BRI TI =0 el [T 7T T AT AT STERT BlS T 1T 3R AT bRy
37RITRET GRT AT CUSY &b foraR 2019 H BRI YR BHRIAT 7T

9 AT 1Y T R HATUT Y SI0UT0IRO &1 bl DRI 3Tg0dT oo BHFIHT
1 T 7T, <IfehT S BRI GRT S T8 T g AT SIOUT03RO 3FeiReT
T8l faam T 7R 37ITRET gRT fSHT foRea wrderor o &1 AT J=msi & SR W)
3 DT TS Y T TN T S 2020 H fafer SIOH03TRO oIt 3{cfef: TR
2020 H SIOUI03TRO SFATRET BT SHT DT TS| T F TS Teb AATNRST B Tl
3TReTRAT GRT AR 3TER 7 Tl R TR foram ugt A Uiotare e BhTehr 1
g3t &l

H HET T Ig T TeTT PRT TR fob PRIGRIT AT i g3 e A=Y (3 ¥
31T TeTie G& HefFRT) |Ise UR SFRITIT WS 8, aifch P T2fet b SFIAR PRy feby
ST & 3Taedes dRUe 3iTR JMeiRET & Terefir STt GRT T 1.5 9§ |
AT STt AT Bl 31 IBTRAT GRT 9 BRI BT TR FTHT W0 200 PRIS BT AT
CUSR R bl e TeT T ST V&l &, TRUTHEIRRT BRI T guf R A SR 3fferep
B <IfepT, prICTRIY T AT 3TTER <fTer Aerer 81 R IR BRI 6 H1E H R X
TR R P foTU IR &

37T: SHfET H e ob HTedH A DR A XY & fob ISRl T 3 41 i
IR &R TR B PRI A o AT HEH ISTY, Tfeh SURIh Fgeh bl 70T HRY R
RT &l APl

(sfer)
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Re: Need to open 'Rani Ki Vav', a world heritage site at Patan, Gujarat at
night also for tourists

HY HRARIEOI ool ST (TTEUT): AR FHEIT & I1eur 5 Aleien! g H e T
1 9T ey fORTAT TRep, YRCH YRICTRT HA&T0T b ST RIAT TR & TaH TRDR
7 I Y a1g 900 JYY b Ale W IHfhd B b Y DY 3T H g IRATS &, 3T
TR P <G & foTQ &R AT <-fIer § debsl Wi iR JeATDIe! 3 &1 I 1T
qee! & foly QAT A ek IR b FGeoll T&ci! 8l R TRS WR AR b FHI
RIS <hY STRY TR a1 et 1 H wieep! o fof Y et T ST oF HeTTenrcral ol Hem o
PThT JBICRT B A WIS el bl ATRT & AT T M b ISt ST HTH &
o I feril YR H &g THREI Bl <R A Feb THTDI & fo1g YT IKFT 1T 81 I8
GfaeT I bl T & forr SuTTed BIFT 37T B

b G A 37D DIRIATE! B WRIY RICTTT AIEIU Pl 2T < BT D V|

E))

Re: Speedy Completion of Remaining work Pertaining to NH-19.

SHRI RAJIV PRATAP RUDY (SARAN): | would like to draw your attention
towards the physical progress of the NH-19. 87% has been completed that is
49.31 km out of 66.74 km length. Although the work on construction of the NH
had begun a decade back, it could not be completed due to shortage of funds,
court cases and protests by contractors. However, it has now been revived. On
30th October, 2021, a proposal for an additional fund of Rs. 191 crore was sent
to NHAI for approval of competent authority. There has been an inordinate delay
in the completion of its construction. | request the National Highways Authority
of India, Ministry of Road Transport and Highways to take cognisance of the
matter and direct speedy completion of the project.

(ends)
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Re: Need to constitute a committee at district level for monitoring
implementation of Jal Jeevan Mission scheme

ot TG BT (FH): el ShaT AT AR WRPR DI T g &l deaRi AISHT &
SR e 2024 Tep <2 I JEDIR AT e Ui bl TFT T D HTETH A Gga™
BT AR TRBR DT Ie2d 8, AR AT TeHAT it 7 A1 Sit o e ¥ Ih B
37U qUT TIfeT 3 Tt R8T € | ot fUeet rohl foeT & QR TSIl R A 9 Jroim A
JIFRITHIATSN Bt 3 fArTIC SRR 31T T&T § | ISTRIT H HIhl T 0 HRf i
TUIERT 3R fehTwerT § ehTthi iciTal SRl SfT Xal & fTefehl aoTe § SeiviT Jecaqul ITof]
I ShIthT JehT &1 IET & | IR FTef AT UTHIUT & b el & QT prierarT febdl ST 38 &
ifehT a8t R Brehl STETET Wt A STORIT 7 off T axell €, 2ifdhT S 57 AT
TET SITST SfT &7 & | FSTAch! ofe 3 ATHIOT &5 b 37 STSHT S S8R AT 3 dfre
Y& T |

3IcT: TRT IRBR A ARY 8 o RTelT TR IR UM FHE AT YRR H
e FAFT T T fobar ST cf1feh $9 SETRIM AISTT bl S8R fehaT=aT JUrdeTgur
3R FHY TR PR ST e 3R AT & JTHI0T & H Jedep BR e el Ugerl SR
e SR & s ARTReT BT Y 39 ST BT Ty et A |

E))

Re: Upgradation of Thiruparankundram Railway Station in Madurai District

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): | would like to urge the
Government to announce Thiruparankundram Railway Station in Madurai District,
Tamilnadu as the junction and take appropriate action to upgrade this station with
all facilities. Thiruprankundram is one of the busiest stations since majority of trains
running towards southern districts like Thirunelveli, Tutocurin, Thiruchendur,
Senkottai, Nagarkoil, Kanniyakumar, Thiruvananthapuram and Quilom are
crossing this station. At the same time, trains from these southern districts are
being operated through this station to various destinations of other states including
Bengaluru, Mumbai, Mysuru etc. Under the circumstances, in case of expansion
of Madurai Airport and functioning of upcoming All India Institute of Medical
Science, this station would become more congested since the number of
passengers would be manifold in future.

Therefore, | would like to urge the Government to upgrade this station as
the Junction and take necessary action for its development with enhanced
passenger facilities. (ends)
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Re: Alleged Exorbitant Rate in Conduct of COVID-19 Antigen Tests at the
Rajiv Gandhi International Airport at Shamshabad, Hyderabad

SHRI KOMATI REDDY VENKAT REDDY (BHONGIR): | would like to bring to your
kind notice the fact regarding Antigen tests for Covid-19 being conducted at high
rates at the Rajiv Gandhi International Airport at Shamshabad, Hyderabad.

It is stated that some private organisations are conducting Antigen tests on
a compulsory basis for the passengers who are leaving for abroad from the RGI
Airport which has become costly with exorbitant collection of fee of Rs. 4,500/- for
each test from each passenger just before the departure of flight despite the
passengers having reports of negative RTPCR which they have taken 72 hours
before their departure. In this regard, many passengers have brought this matter
to the notice of the undersigned to take up this issue to do justice in the matter.

Therefore, | request the Hon’ble Minister of Civil Aviation, to kindly intervene
in the matter and do the needful

(ends)
Re: Declaration of wild boars a vermin

ADV. DEAN KURIAKOSE (IDUKKI): The issue of problematic wild boar is very
serious in the state of Kerala. A request was submitted to the central government
to declare the animal as a vermin on 01/11/2020, in exercise of the powers
conferred by Section 62 of the wildlife protection act, 1972. However, this was
returned by the centre, directing the state to use Section 11(1)(b) of Wildlife
Protection Act, 1972 utilising the services of Panchayati Raj Institutions.
However, the state has been utilising Section 11(1)(b) since 2011 and it has
been found ineffective in curbing the issue. The crop loss and other risks posed
by the Wild Boar is causing a great toll on the lives of people who live close to
the forests. | urge the government to take immediate decision and declare the
wild boar to be a vermin under Section 62 of WPA, 1972.

(ends)
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Re: Recruiting faculty members from SC/ST/OBC communities under
Mission Mode

DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN (CHENNAI
SOUTH): Caste-based discrimination against people from marginalised caste
backgrounds is highly concerning. Our educational institutions are witnessing a
rise in such instances. In this regard, in August, the Ministry of Education asked
institutions such as IITs, Indian Institutes of Management (lIMs), National
Institutes of Technology (NITs) and central universities to fill faculty positions by
actively recruiting faculty members from SC/ST/OBC communities under the
“‘Mission Mode” by September 2022. The ministry also sought a monthly report
on the actions taken by these institutions to fill the vacant positions. Some |ITs
brought out notices for the special recruitment drive. But the process is not taking
place as actively as it should be. | request the Union Government to take active
measures to ensure a speedy recruitment drive in the above-mentioned
institutions. The monthly reports should be made publicly available in order to
ensure transparency and accountability in the process. A special high-level
committee needs to be set up to ensure that the recruitment drive is carried out
in accordance with the constitutional principles of reservation.

(ends)

Re: Relief measures for Andhra Pradesh affected by rain and flood related
incidents

SHRI P.V. MIDHUN REDDY (RAJAMPET): The recent extensive rainfall has caused
devastating floods in Kadapa, Chittoor, Anantapur and Nellore districts in Andhra
Pradesh in November. Continuous rainfall has inundated 1402 villages and four towns
including the Temple city of Tirupati, affecting nearly 1.83 Lakh people in the four
districts. As per newspaper reports, rain and flood-related incidents have claimed 41
lives. In terms of damage to infrastructure pertaining to roads and buildings, power,
panchayat raj, rural water supply and sanitation, the total loss would run into thousands
of crores which is yet to be estimated.

The Central share to the SDRF over the previous years was inadequate to
provide the disaster relief measures to mitigate the loss. Further, even the sanctioned
amount was not fully transferred. | request the Hon’ble Home Minister through you Sir
to sanction substantial interim relief to Andhra Pradesh and depute an Inter Ministerial
Central Team to assess the loss.

(ends)
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Re: Service conditions of Home guards
SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): | want to draw the attention of
this August House towards the problems of Home guards. Their services are equal to
police personnel and casualties are also there throughout the country during police
operations but they are getting very meagre wages when compared to other Police
forces. They are demanding for regularization of their services for a long time.

During the year 1947, Govt. of India formulated an Act regarding the utilization
of the services of the Home Guards. The State Government is paying daily wages to
the Home Guards. Recruitment is taking place since 1962. Aimost all of them belong to
the communities of SCs, STs, BCs and OCs. Their services were mentioned in Home
Guard Act as “self voluntary services”. This “self voluntary service” word may be deleted
and their services may be regularized and pay and allowances may be sanctioned at
par with Police Personnel working in BSF, CRPF, CASF, RAF, RPF, RPSF and Police,
Fire, Prohibition, Excise, Forest, Jails, Rta. and also absorbed in the uniform service
departments. In Andaman Nikobar, the services of Home Guards were regularized vide
IA .N0.01/2009 in Civil Appeal N0.3379/2009, dated 10-09-2009. The Government of
India also regularized the above orders vide Home Ministry letter No.N-U-
114040/22/2009, ANL dated 28-1-2015. | request the government to take necessary
steps and necessary instructions may be issued to the State Governments on the above
demands of Home Guards of the Country.

(ends)

Re: Need to sanction an underpass or subway at Kamarkundu in
Arambagh parliamentary constituency, West Bengal

SHRIMATI APARUPA PODDAR (ARAMBAG): | would like to draw the kind
attention of the Government towards Kamarkundu in Arambagh parliamentary
constituency, West Bengal. There is an urgent need of underpass for the easy
movement of public and the pilgrims who face problems and go barefoot to
Tarakeshwar Temple to offer prayers. | urge the Railway Ministry to do a survey
for the construction of an underpass or subway in Kamarkundu and sanction it
in the interest of the public.

(ends)
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Re: Need to fix guaranteed price of cow milk

4T AR fFeT ArEs (RTST): e T 3TerTd RMT TR S R AAE T & RS
3R R HERTSE 5 H AT Py & HT-HT G IR o Y § 99 Y TR SAT
AT N o gV 81 [T o quf § g bl BRIGR fbql &b feTq Il JhaTIaE
feT Bl R8T 81 ST T DRV I & b g8 &l i & 3R I<UTe Poob H AR
g 81 Y& 81 37T U click gY b IcuTe H 27 DUY T T 3T & T 98l g4
JcdTeeh fRT T Ueb ofiey g 2l I AT 18 4 22 U feeil & creiT YReaiTa famt
o ST T S7es! /1T H gY <l 8, 981 o HeMI a1e 8 b &l Sl & iR 6 a1 7 a9
9IS TR G¥1 CRE A G 1 98 o) et ol Ut Reerfer & M-g<am o) frser el bl aoie
PRUT I8 TP T T ATHAT BT Tl &

b5 RPN fehTT el ITechT SUST T DN Hed feTTT ST o foTq wfcieg &
AT 397 FRIRT febRAT=IT 2T 71T Ul 31+ et b aTford hiee T feetrarm ST Gt
fepaT g 81 AT T g7 SeUTEEDT 2T 7T T ATfoTe Hed el ferell & T IE S ATl
=T & BN

37cT: QY fRerfey H BRT AR A 3FRIY & o 7 UebR 9 777 U 37 el b
T TREY A AT et HeaT R STl &, I TR & g7 IeUTaeh febarl T 4t
TR & &Y & fo1q 32 B0 Uil eiiey T TRETD D T ST & TR HeH I3Y
S|

(sfer)
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Re: Need to look into the root causes of increasing number of cancer
patients in the country

S Plerels PAR (ATART): SR & AT bl e AT gl S W@ 81 Ao
IRYATAT H HER AT Y FIT F AR SGINT &of Pl ST & 21 I8 TeMRT F FH
el 81 29 § AR & FelTol & oIl O & I8 Y FAT &1 T8l b J0HT03TG [T
AT (T, s (el T U4 &, 98! AT 3eTroT 81 8T 8, b 3F | o Sraeerd fohedy
off T=T § BRI BT ST 81 BIaT &1 I TIeT NIl iR Gl Teh UET Sl &,
T8l $HER BT 3T 8l X8 & a8 HT Rith ugd & AR & forg, Riees URT & &t eraweer
&1 R TR Y 8 & 3T A ftaT I 81y o R & 5 UTae He SR €, o a8t
&Y HIRT 3R ST BT T BIeht 1feres 7, S s TR & 97 91T 71) &l

foreeT P auf H HUR &b AMNT DI FEAT 5 T2 I §S 21 Ueb RAF &b ATAR
I 2021 T PRI 18 ARG DR b I AT BT SRR & H GRbR g el & feb 70 A
3fereh HER FEATT R < H Wlel ST & 8, FR IFh! Reyfeq 3l dep o 78l & iR
ST TR IR 8 I [I@TS 78T < W8T 81 TRDR DI 5 THRAT b 5T H S bl ATl
81 AT ARV o HR TpIves T §¢ T 27 §9% TR SuT R ff & o fir
3TTaALIDRAT B HAR 5 & el JasreN gfg W Adb M & foTg 377aedds hed I3 & fofy
H TRBR 3 e B 38T §, Mich G Bl 59 HITIE TR OR R0 IIT ST el

(3fer)

Re: Pollution caused by sugar mills in Amroha parliamentary
constituency, Uttar Pradesh

e STFTT it (FRIBT): AR ARSI & SFERIET [T e W & <= et
< HIRUT B dTe] YGHUT I gR1 oRE YA & | SFHRIET H 3 =T el 31K Ueb gt =i+
foreT SRRt 3MTfe &7 %8 81 3 LI Yofel H WRATD IR e R ar 3R
STeT YSUT YT R 38 &, TN oI SHDT FeRID AT H SIS STeiel TR Sl 38
gl HIAATe o feer-fAcen 3R TSiIcT & el & 3/RIET 3R 81Ys o Reerd g7 =it
T 37k fSReeRt GRT BT WU A Secter T ST ET 8, IRUMFRaSY &R AT §9R]
eyt T wiep” SHTRAT A STepTel 9o & STt 8l JATIRT SFRIY & b 37 I gIRT
AT TIURT & HRETT GRT fhT TV Seeter Bl ST o oIl Teh el S Hich IR Jof
qTfh STRAT AN & ST bl A& B bl

(sfer)
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r9 ) Alla Slad b ) e cpala Sonl o fiaa i(mg ) (Ao (Al ) sis
P 9SSl Ay g ad g (S Ul A S gald Gy i) Lilide
Ja i i Sl gl oala A 3 e g el o il G
Jlartian) JSpasS SU b (e O 9 Seidl) mg o i L 0 g 9 (5 b
O3 JEada S Gl gl BB ) S N (R ol (e Al ) ) ge S S
28 I S e gt e gt i ) I IS g S 003 e
s B3 o9 Ula A ) asla (e Sl o9 el S bl S A A
Juw e 2 S 2 (0 (S s DA Sgam Gl iyl
U () 8 Sl sa) e 0 g ban SUphaA S () gl e Sl S (9 )
=S A S S by ol ) a3 Al O S 0 QN8 e il 13
O 2 Qe S e Sl S Swila S 5o DA 8 S Ayl
S L LS I ghaa 68 (5 9805 S (08 61 54V ASUS

IS

Re: Affordable medical treatment for Spinal Muscular Atrophy disorder

SHRI SYED IMTIAZ JALEEL (AURANGABAD): Spinal Muscular Atrophy (SMA)
is a genetic disorder characterized by weakness and wasting Atrophy in muscles
used for movement Skeletal muscles. It is caused by loss of specialized nerve
cells. SMA mostly affects small babies and children at very early age. Babies
with severe SMA type 1 do not live beyond to 1 or 2 years, Type 2 & 3 live up to
teenage and adulthood. However, they are confined to wheelchair and go
through Scoliosis of spine, poor lung functions about 625 patients exist in India.
There are three life saving medicines approved for SMA by US FDA. However
none of them are yet available in India.

However a reimbursement pathway would be needed for this.

| request the honourable minister to intervene to arrange access and
affordability of treatment and cure for muscular Atrophy, Rare life threatening
Neuro Muscular genetic Disorder &also make this medicine available in India so
that all the SMA patients get a chance to live.

(ends)
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Re: Redressal of grievances of opium poppy crop growers of Rajasthan

S} &I SfFraTet (AFIR): 37D H1EgH oA o Hietarel g fordiets, Seg R
Afed HaTe & & HIH IUeH fHAMT HT THRT T HF &Y AP IRDR BT &
3TN el §U fhTT T HT & I HIIChT & (717 T BT S Fifeh 39 1T
P BT I B fhIMT Bl SRR IR H Uz el a1y & fORT Sie & WRaN Wal §
FSTUISTeT RaT! & IHeDT JATaSTT [BAMI Bl AT S g TaTg 311 H B 3 arel
3TOhIT & IUTE IS BIRhT T fdee I AT d€ PReb S WK H & JcATEf~eh
9N SR §8d IS IR ST dTfs ThT ScTees f[ham=T ol Fal via fiet I
AT B 1998 & 91E 5 fhsaTT & 31hiT & ug ey fpdy 0 €, S8 a1fisy ug <o
3R Y U HeTS & b febril epl fY ST g SehIe it T TR R fehTel bl g8l
ST ATfRT et et fhar STar & |

E))
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ASSISTED REPRODUCTIVE TECHNOLOGY (REGULATION) BILL
1438 hours
AFIRT AUT T (. (3.) fopfe DoiTs HieidhY) : 319 TeraT UTd ST e fidhT
(fafrm) faer®, 2020 W ==t ¥

I J3T ST |
THE MINISTER OF HEALTH AND FAMILY WELFARE AND MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Hon.
Chairperson, Sir, | rise to move:

“That the Bill for the regulation and supervision of the assisted
reproductive technology clinics and the assisted reproductive
technology banks, prevention of misuse, safe and ethical practice of
assisted reproductive technology services and for matters connected
therewith or incidental thereto, be taken into consideration.”

AT 7RISy, I8 RS Rutsfaed camlarol foer ugel 14 RIawR, 2020 @
uTfefam™ie  ST/T oI 31R @lds TUT 7 S TS HHTT DT ISl AT TS HHST 4 3H R
fAeaR 9 AR fopam faamR &t & a1 ST Het ol RUIE o1rg) 3 RUIE 5 og Jeima
31 &, I gIral ol At g5 &= | forT 81 ... (Faer)

T A8ey, tRRes Rulefded calaiiol T 82 Hhive I 3Ngq old, Aol &
0 A oINS H USRI STt e, I AR I hifel § geatic e i i U3t TRRT
BIdiT &, 39 U b gRieee RufTefared camiatioll el SITdT ol $97 foleT o s Use] & 3iR
S T b JATRY DT AT g5 & fob <21 H 37T b far o b Ul et feierng =i V8l &,
ST TSNS I 8T 8] IThT WeTc HRAT T 3R Jele P b el gAferg aicil &
foh 3T 3 Vit SRy 81l 8, fTT STafa ReHeter o & fofy Soigrer +ff <
BT &, R S qf2a & 2o R o} sthae & AahdT 81 S W Rersde 6 e ot
BIKIT 8, TSI 3R SE-ICRIST STATIL I ART TR BT 8, UFsT SRITR b
TRIRT BIclY & 3fR QfsRIT I & forg e ot sawee Bl 81 39 AR el &1 eie
B b foTQ, H I8 el 39 AT e H T I8 §| T 59D HUR faaR o 3R 39
aTRd a1, (STTHT) (3fen
HON. CHAIRPERSON: Motion moved:

“That the Bill for the regulation and supervision of the assisted

reproductive technology clinics and the assisted reproductive
technology banks, prevention of misuse, safe and ethical practice of
assisted reproductive technology services and for matters connected
therewith or incidental thereto, be taken into consideration.”
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(1440/SNT/SPS)

1440 hours

SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Respected Chairman, Sir, it is
quite heartening to finally debate a Bill in this House. It has been a long time
since we have had the opportunity to debate a Bill. | would like to first thank my
Party President, Mrs. Sonia Gandhi, for giving me the opportunity to be the first
speaker to speak on a Bill in this Session.

While we have over a billion people in India and we always consider India
to be an overpopulated country, there are many people who are unable to have
children and who find the benefit from assisted reproductive technologies. So, it
is essential that this technology is available to all, it is regulated also, and it may
be ensured that best medical practices are followed while this technology is
made available to all.

Sir, indulge me a little bit. | am a great admirer of our puranas, ithigaasams
and epics. | grew up reading Amar Chitra Katha. | do not even know whether
Amar Chitra Katha is still around or not but | grew up reading Amar Chitra Katha.
When | was growing up, my maternal grandmother told me many fables and
stories. This is a Government which professes to draw inspiration from our
puranas, from our ithigaasams, and from our epics. Government Ministers have
spoken about pushpak viman. Even research has been done on the existence
of pushpak viman and on the science behind it. The Prime Minister has alluded
to Ganesha when he was addressing a conference of doctors in 2014. | come
from Sivaganga. Pillaiyarpatti is the biggest and the most famous temple over
there, and we are all great devotees of Ganesha. In fact, there is not a single
day that goes by where | do not say:

“TheA [IaTe, IehqusiT dHfe, T &dt Jaea)”
The Prime Minister, when he spoke to the doctors said that evidence of

plastic surgery was there because Ganesha has an elephant head. The head
was fitted to a human being. It is a different matter but | have always wondered
how an elephant head of that circumference can be fitted to a human. But still,
we draw inspiration from our puranas. Our epics have so many instances of
unconventional births. The Mahabharata is the starting point of that. If you look
at the Kuru Dynasty of the Kauravas, Dhritarashtra and Gandhari could not have
children. Duryodhana was also known by the name of Suyodhana. In fact, we
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must have a debate on why Duryodhana is not called as Suyodhana. His real
name is Suyodhana. Somebody must explain this to me at some point in time.
In fact, the legend is that all the Kuru princes, the hundred of them were born in
earthen pots. We always believe that this is the beginning of the test tube baby.
It perhaps came from this inspiration. This is what your Government believes.
Your Government always draws inspiration from epics.

Similarly, in the case of Pandavas, you know that King Pandu was cursed
by Durvasa. He could not have children through Kunti or Madri. In fact, Kunti had
to invoke the Gods to have children. That system was called Niyoga. Surya was
the father of Karna; Dharma was fathered by Yama; Arjuna was fathered by
Indra; Bhima was fathered by Vayu; and Nakula and Sehdev were fathered by
Ashwini. So, the system of Niyoga was there in those days.

In Kerala, the most revered God, Ayyappa is said to have been born by
the union of Shiva and Vishnu. That is why he is called Hari Hara Suta. In Tamil
Nadu, the most revered God is Murugan. In fact, my parents have named me
after the same God. Karti is one more name for Murugan. He was born from the
netrikan, which is the third eye of Shiva. So, unconventional births are mentioned
in our puranas throughout.

This Government always says it draws inspiration from these puranas. But
this law which they have drafted is not inspired by the liberal Hindu epics. In fact,
this law has been drafted by somebody who has got a regressive, colonial, and
Victorian mindset. This law has not come from the Hindu liberal traditions. This
law has come from the completely regressive, Victorian, and colonial mindset. |
will tell you why. This law excludes many people, rather than it includes. When |
have given you so many instances of unconventional births and unconventional
unions in our Hindu epics, this law only allows married people to have access to
this technology. It does not allow LGBTQ people to have access to this
technology. It does not allow single men to have access to this technology. So,
this law is actually a Victorian law; it is not a Hindu law.

(1445/RBN/RAJ)

So, do not ever say that you are a Government which is actually
propagating Hindu values. The Hindu values are liberal values. You are, in fact,
propagating a Victorian colonial value. ... (Interruptions) | do not know Hindi. |
did not know Hindi earlier and | do not know Hindi even now.
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This law does not take into account the new realities of India. Of course,
these new realities are not new realities. These were there in our ancient
scriptures. Those unions which were always there, were suppressed by the
colonial mentality. These unions must also be given access to this technology.
The LGBTQ population, live-in couples, and single men must also have access
to this technology if they want so.

This law is discriminatory. This law violates article 14 of the Constitution
as well as the Puttaswamy judgement of the hon. Supreme Court. The liberty of
procreation and choice of family life are an intrinsic aspect of the fundamental
right to privacy. Every individual who is mentally and physically fit to be a parent
and also financially fit, must be able to avail these technologies and you cannot
discriminate people by the lifestyle choices they make and deny them access to
this technology.

This law again is patriarchal. That is again a hallmark of this Government
and the hallmark of all it says. A person who is capable of donating an egg, has
to be married and has to have a child who is at least three years old; only then
can she become a donor. A single woman cannot be a donor. Again, this reeks
of patriarchy. According to this Government, unless a woman fulfils the role of
becoming a mother in an established union, she cannot become a donor. This
is again shameful. You again take away the right of an individual to decide to be
a donor or not. This aspect has to be looked into. The Minister needs to address
this issue. He should definitely give an answer on why only married women and
that too who have a child and whose child has to be three years old, can become
a donor of the egg.

There is something which is very troubling in this law. This law says that
you can send the embryo for determining any pre-existing deficiencies. This is
very problematic because you are not defining what these pre-existing heritable
life-threatening genetic diseases are. This almost borders on eugenics, where
you want to do selection, where you want to decide what kind of children can be
born and what kind of children cannot be born. So, the Minister must definitely
address this issue. He should address as to why these specific diseases which
they want to prevent have not been defined and leaving a very gaping hole there.

The Surrogacy Bill was passed in this House without a debate. That Bill
is still pending in the Rajya Sabha. So, it has not yet become a law. But this Bill
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says that there is going to be an Oversight Board which will draw its powers from
the Surrogacy Act. Why are you bringing this Bill when that Bill has not become
a law?

There are many conflicts between these two laws. Why do you need to
have two Bills? Why could both not be combined? The Surrogacy Bill says that
you must keep record of 25 years. This Bill says you must keep the record for
ten years. Again, the Oversight Board will draw its powers from the Surrogacy
Act. The Surrogacy Bill has not become an Act yet. So, how are you going to
establish the Board where you are drawing the powers from that Act which is not
there? So, there is a lot of conflict. The Minister must address as to why there is
a haste in bringing this Bill when that Bill has not been passed? And why is there
a need to have two separate Bills, instead of having one combined Bill, which
deal with pretty much the same subject?

Another issue has not been addressed. It could be problematic. It is a very
sensitive issue. A child born through a donor, after the age of 18, might be
curious to find out who the father is. That right is not given here. | accept that
there is a privacy right of the donor. There must be some sensitivity in this. The
ICMR has suggested that the characteristics of the donor must be revealed to
the child. The identity, of course, cannot be given because most donors are
anonymous. So, that sensitivity has not been handled in this Bill. The Minister
must inform us how he is going to handle this sensitive issue. As | said, it is a
very sensitive subject. | accept that. There is no politics in it. It is a very sensitive
subject and he must deal with it.

As far as complaint mechanism goes, only the Board can complain. An
individual cannot complain. So, you are really taking away the fundamental right
of a person from going to court. Only the Board can go to court and not the
individual. Again, this is very problematic. You cannot take away the
fundamental right of a person to go to court. The Board is only established by
the Surrogacy Act and the Surrogacy Act has still not been established. So, that
is another lacuna which you must address.

(1450/SRG/VB)

You want the Aadhaar card for the donor because you want to identify the
donor through that Aadhaar card. But the donor has to be anonymous. What if
there is a leak of data? What are we doing to protect that because a lot of people
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are donors, but you do not want their identities to be there? It is because they
have no legal right over the child. So, lots of issues of privacy, lots of issues of
fundamental rights and lots of issues of discrimination are very much there and
we must take them into account.

The clinics are not regulated. They are becoming commercial
establishments. The Minister knows that. IVF is a very, very expensive
procedure. People go through many cycles before they have any success in it.
It is a very expensive procedure. There is no control over its pricing. There is no
control over how these clinics are established. But you prohibit the donors from
charging anything because you do not want commercial exploitation of that.
There is a lot of merit in that, but there must be some balance. While you are not
regulating the medical practice, you are completely regulating the surrogacy part
of it. So, there must be some balance between them and there must be some
clarity in it.

The other thing that has not been addressed is this. This is a very
expensive procedure. Many people from all strata of society want to have
children of their own. What is the provision for them who do not have money? Is
there any programme which the Government is proposing by which people who
do not have the resources can also access this technology? This technology
cannot be available only to the rich. This technology must be available to
everybody who wants to have children. It should be accessible to all. So, the
Government must definitely address this issue as well.

As | said in the beginning, this is the Government which always says that
it draws inspiration from our puranas. But this Government is not at all acting in
the way in which | have been taught Hindutva by my grandmother. This
Government is a Victorian colonial Government and it acts like that. Every act of
this Government is colonial. This Bill is also a colonial Bill and not a Bill which is
true to our faith, which is liberal, which accommodates everybody, looks at
different kinds of relationships, and looks at all kinds of things encompassing all
philosophies. That all-encompassing philosophy has always been lacking in this
Government. This Bill is yet another example of that. Thank you very much.

(ends)



01.12.2021 RSG/RJS Uncorrected / Not For Publication 330

1452 hours

DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): Sir, | rise to support the
Assisted Reproductive Technology (Regulation) Bill, 2020. In India, assisted
reproductive technology has remained unregularized for a long, long time.

Baby Manji Yamada Versus Union of India was the first case wherein the
Supreme Court had remarked on the importance of developing a strong
legislative framework to govern surrogacy which is a common method of
assisted reproductive technology in India. This judgement also holds critical
importance because it was decided upon by the judges under the presumption
of legality of surrogacy agreements and surrogate motherhood. This judgement
also acts as the precursor to the Surrogacy (Regulation) Bill, 2019 which was
passed by the Lok Sabha in August, 2019 after which it was referred to the
Select Committee.

The Surrogacy (Regulation) Bill bans commercial surrogacy. However, it
has allowed altruistic surrogacy to the intending infertile Indian married couples
between the age of 23-50 years for females and 26-55 years for males. The
reason why we need regulation of the assisted reproductive technology is that
lots of studies have been done in this field. Since 2002, studies have reported
that India has boomed as a major centre for assisted reproductive technology,
especially surrogacy. A report by the Confederation of Indian Industry in as early
as 2002 estimated that the practice will generate about two billion dollars to three
billion dollars per year till 2012.

The 129" report of the Parliamentary Standing Committee on Health and
Family Welfare on the Assisted Reproductive Technology Bill, 2020 had also
highlighted the growing market for assisted reproductive technology facilities
and a growing demand for the same. A market research by Fortune Business
Insights on assisted reproductive technology has found that the high prevalence
of infertility among citizens is responsible for the booming market for assisted
reproductive technology.

A report by the Ministry of Women and Child Development also
emphasized that there has been an increase in the number of foreign couples
coming to India who opt to travel to India to have surrogate children. There can
be lots of reasons behind that. One reason is that there is a legislative prohibition
in some of the countries. That is one of the reasons why foreign couples come
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to India. One of the most important reasons why foreign couples come to India
is that earlier there was a lack of any legislation which was having regulation
over assisted reproductive technology. The second reason is that the cost of
assisted reproductive technology in India was much, much lower than in other
parts of the world.

(1455/AK/PC)

The increasing influx of foreigners to India for the Assisted Reproductive
Technology procedures has been one of the key reasons for medical tourism in
India. The heightened financial disability among women -- of a particular section
of the society -- in India has been an important factor that aids these practices.
The prospect of earning money in exchange of providing support for the Assisted
Reproductive Technology procedures has made many women in India an easy
target for rich and wealthy couples who want to have children through Assisted
Reproductive Technology.

This has paved way for ‘Womb on rent’ as a concept of earning livelihood
for the destitute women with no financial resources to back them. So far, we
have seen that mostly the under-privileged women come forward for giving
services or helping in Assisted Reproductive Technology, particularly for
becoming surrogate mothers. This, in turn, leads to a lot of exploitation of
women, abandonment of children, and there is commercialisation seen in this
field.

Initially, Assisted Reproductive Technology came on a humanitarian
ground to assist those couples who are infertile and who cannot have their own
children. But, unfortunately, over a period of time, a lot of commercialization has
taken place. Hence, we need the regulation of Assisted Reproductive
Technology (Regulation) Bill.

This Assisted Reproductive Technology Bill addresses an array of issues
that have been observed in practices prevailing in India. The Bill provides for
eligibility criteria for couples who want to avail the benefits of Assisted
Reproductive Technology, and eligibility criteria for those who are rendering
services related to Assisted Reproductive Technology. It also mandates proper
registration of Assisted Reproductive Technology clinics and banks to enhance
scrutiny of their functioning by authorities constituted by the Government under
this Act.
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As regards the objectives of the Bill, it seeks to regulate Assisted Reproductive
Technology services including the In-Vitro Fertilisation, egg retrieval, embryo
transfer, and surrogacy among many other Assisted Reproductive Technologies.
Firstly, the Bill was drafted with an objective for regularizing the registration of the
Assisted Reproductive Technology clinics and banks; secondly, regularising the age
and other criteria for couples who are looking to avail for the benefits of Assisted
Reproductive Technology; thirdly, specifying the number of embryos to be planted to
the uterus of a woman; fourthly, disallowing sex selection at every stage of the
Assisted Reproductive Technology process; and fifthly, ensuring penal provisions for
unethical practices in the Assisted Reproductive Technology clinics.

How is registration going to benefit us? | would like to share a data with this
august House. As of 2017, only 20 per cent of the IVF clinics and two per cent of the
functional Assisted Reproductive Technology clinics were registered under ICMR.
This means that 80 per cent of the IVF clinics were not registered and 98 per cent of
the Assisted Reproductive Technology clinics were not registered. This indirectly
means that we had no control over what was happening. They were not accountable
if any mishap happened there because they were not registered. So, lots of these
issues were coming up and that is why this registration is of prime importance to all
of us.

A centralised registry of the Assisted Reproductive Technology clinics is the
first step towards ensuring transparency in the service that they are providing. This
point is very important. Anything in Assisted Reproductive Technology has to be
transparent. Unfortunately, in the past, we have seen that not many things were
happening in a transparent manner. Hence, transparency will come once there is a
national registry for registering Assisted Reproductive Technology clinics in the
country. This will also help in ensuring legitimacy in their clientele and regularise the
cost at which these services are being provided. This will also allow the Government
to monitor the quality of services that are being provided by these entities, which is
critical to ensure the health safety of mother and child who are involved in the
Assisted Reproductive Technology process. Registration will also further ensure
strict adherence to the guidelines issued by the Government including submission of
the documents and proof of manpower who are trained for these complex
procedures.

When we talk of Assisted Reproductive Technology, it is a very complex
procedure, and we need to have skilled manpower working in those Assisted
Reproductive Technology clinics.



